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(Appellant)
Assessee by: Withdrawal Application
Revenue by: Shri S.S. Shukla, Sr. D.R.
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Date of pronouncement : 31-05-2022
3TSA/ORDER

PER : SIDDHARTHA NAUTIYAL, JUDICIAL MEMBER:-

This is an appeal filed by the assessee against the order of the
National Faceless Appeal Centre (NFAC), Delhi in DIN & Order No.

ITBA/NFAC/S/250/2021-22/1034871885(1) vide order dated 13/08/2021
passed for the assessment year 2006-07.

2. At the time of hearing, the assessee has requested to withdraw the

appeal filed vide letter dated 13™ April, 2022. The Revenue is fair enough
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in not objecting to the same. We therefore accept assessee’s request for

withdrawing the appeal filed.

5. In the result, the appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the open court on 31-05-2022

Sd/- Sd/-
(PRAMOD KUMAR) (SIDDHARTHA NAUTIYAL)
VICE PRESIDENT JUDICIAL MEMBER

Ahmedabad : Dated 31/05/2022
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